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Instructions regarding dealing iy shares
3879. SHUI TRILOKI NATH CHA-
TURVEDI.

SH{tI SUNDER SINGH BHA-
NDARI:

SHILI VISHNU KANT SHAS-
TRI:

DR, MURLI
JOSHI:

MANOHAR

Will  the Minister of HOME AFFAIRY
be pleased (o state:

(a) whether it is a fact that Go-
vernment have issued instruclions to all
the Central Ministers advising, them to
avoid. dealing in shares;

(b) if so, what, are. the details of the
suggestions/advice made therein;

(c) whether it is a fact that some
Ministers, dignatories and members of
their familics hag been found to have
been having dealings in shares;

(d) whether Government have speci-
fically made inquiries from the Ministers

regarding compliance of the above mstruc.
tions; and

(e) if so, what is their response in?

THE MINISTER, OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF
STATE IN THE MINISTRY OF HOME
AFEAIRS (SHRI M. M. JACOB):
(a) and (b) A circular has been issued
by the Ministiy of Personnel & Training
on 8th April; 1992 .0n the issue of trans-
actions iy sale-and: purchase of shames
and debentutes etc. under the CCS (Con-
duct) Rules, 1964. A; copy of the. said
instructions is enclosed as Statement (See
below).

(c) to (e),There iz.a Code af Conduct
for Ministers (both Central and States).
Under this Code. the Ministers of the
Gevernment of India are required to sub-
mig o the Prirae. Minister on their assum-
ption- .of . Office- and annually thereafter
~by. 31e; March, & declaration, of their as-
" sety and, llabxlmes whu:h includes details
- gf-shares as welk
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Statement

No. 11013/6/91-Ests. (s)
Government, \of India

Ministry of Personnsl, Public Grievances
& Pensions

Depurtment of Personnel & Training

New Delhi, dated 8th April, 1992
OFFICE MEMORANDUM

Subject:—CCS (Conduct) Rules, 1964—
~Transactions in sale and pur-
chase ‘of shares and deben-

tares etc.

As the  Ministries/Departments  are
aware, thg provisions of sub-rule  (4) of
Rule 18 of the CCS (Conduct) Rules,
1964 provide that the Government or the
prescribed authority may, at any time by
general or special order, require a Go-
vernment servant to furnish within a period
specified in the order, 5 full and complete
statement of such movable or immovable
property held or acquired by him or on
his behelf or by any member of his fa-
mily as may be specified in the order.
Such statement shall, if so required by
the Governmeny or by the prescribed au-
thority, include the details of the means
by which or the source from which, such
property was gequired.

2. Sub-rule (1) of Rule 16 alsa.provides
that np Government servant shall specu-
late in any stock, share or other invest-
ment. Tt has also been explained that
freueqnt purchase or sale or both, of
shares, securities or other  investmenfs
shall be deemed to be speculation within
the meaning of this sub-rule,

3, It has been braught to the notice
of the Government that a number of em-
ployees are investing: in shares, secusities
and debentures etc. frequently. With a
view to enable the administrative autho-
rities (o keep a watch over such transac-
tiong i has been decided  that an intima-
tion may be sent in the enclosed proforma
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to the prescribed authority in the follow-
ing cases:—

(i) Group ‘A’ and ‘B’ Officers—if the
total transactions in shares, secumities,
deben‘uregs or mutual funds scheme etc.
exceeds Rs. 50,000/- during the calendar
year.

(ii) Group ‘C’ and ‘D¢ Officers—If the
lotal transactions in wshares, securities,
debenture or mutual funds scheme etc.
exceeds Rs. 25.000/- during the calen-
dar year.

4. Tt ig clarified that since shares, secu-
rities, debenture etc. are  ftreated as
movable property for the purpose of Rule
18(3) of the CCS (Conduct) Rules, 1964
if an individual transaction exceeds the
amount prescribed in Rule 18 (3), the
intimation to the prescribed authority
would still be necessary.  The intimation
prescribed in parg 3 will be in addition
lo this, whese cumulative transaction (s)
i.e. sale, purchese or both in shares, secu-
rities, debentures or mutuwal funds etc. in
a year cxcezd the limits indicated in
nara 3.

5. In so far as the personnel serving in
the Indian Audit and Accounts Depart-
ment are concerned, these instructions
are being issued after consultation with
the Comptroller and Auditor General of
India.

6. Ministry of Agriculture etc. are re-
quested to bring these insbructions to the
notice of all concerned authorities under
their control.

Sdrs-
(M. 8. BALI)
Deputy Secretary to the Govt. of India.

Ta

Al} Ministries/Departments of the Govt.
of India No.. 11013/6/91-Estt. (A) New
Delhj, dated

Copy, with usual number of spare copies
forwarded for information:—

1. C&AG, New Delhi.

[12 AUGUST 1992 ]
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2. UPSC, New Delhi.

3. Central Vigilance Commission, New
Delhi.

4. Lok
riat.

Sabha/Rajya Sabhj  Secreta-

5. Commissioner for Linguistic Minori-
ties, Allahabad.

w 6. All Union Territory Administrations.

7. All attached and subordinate offices
of the Ministry of Personnel, P. G.
& Pensions and MHA.

8. AJl Officers and Sections of Ministry
of Personnel, P.G. & Pensions and;
MHA.

9. CBDT.

10. Chief 5ecretaries of all States,

Sd/-
(M. S. BALI)
opuly Secretary of the Govt, of India,

Murders ip Delhi

3880. DR. MURLI MANOHAR
JOSHI: Will the Minister of HOME AF-
FATRS be pleased to state:

(a) the number of murder casesS re-
gistered in Delhi from January to June,
1992; PES

(b) the number of murder cases re-
gistered in each of the police station at
Nangloi, Punjabi Bagh and Paschim Vihar
in each of the month of April, May and
June, 1992;

(c¢) the number of suspects involved.
in each of the murder cases in Punjabi
Bagh and Paschim Vihar who have been
arreSted and also those who have mnot
been arrested so far; and /

(d) the reasons therefor in each case
and by when all the murder caseg of
Punjabi Bagh and Paschim Vihar are
likely to be worked out?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS AND THE MINISTER . OF
STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI M. M. JACOB): {a)




